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not only from the USA but from
Canada, Argentina and Australia. So
far as Canada is concerned, they are
just about to harvest their wheat and
it will be avilable from next month

or September.

So for as Australia 1s concerned, 1t
will be some time in the beginning of
next year. They generally barvest in
the end of December or beginning of
January. So far ag Argentina is con-
cerned, 1 am told their crop is very
bad this year. So, there cannot be
any possibility of getting foodgrains
from there. It has to be remembered
that the world shortage of foodgrains.
particularly of wheat, is in the vic-
nity of about 8 million tonnes. In the
context of these things, we have to
make arrangements to get our neces-
sary requrements for distribution
through our public distribution svs-
tem so that it may be possible for
us to provide to our people food in
the coming months.

PROF. MADHU DANDAVATE:
Will these imports make any !mpact
on the 1ssue price? BSecondly, the
North American ports are very busy
shipping the purchases made by the
Soviet Union. In view of that, will
it be possible for our imports to be
completed by the end of this financial
year?

SHRI F. A. AHMED: So far as the
last question is concerned, the pur-
chases which we have made recently
have been booked for July or 1s
likely to be booked fqr August. They
will reach us within about five or six
weeks from the time of their ship-
ping from the United States. So far
as the issue price is concerned, no
decision has been taken in the matter.

1312 hrs.
PAPERS LAID ON THE TABLE

STATEMENT CORRECTING BREPLY GIVEN
DURING DISCUSSION ON APPRENTICES
(AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR AND RE-
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HABILITATION (SHRI G. VENKAT-
ASWAMY): On behalf of Shri Ragh-
unatha Reddy, I beg to lay on the
Table a statement(Hindi and Eng-
lish versions) correcting the reply
given by him on the 15th May, 1973
to a question by Shri Indrajit Gupta
during the discussion on the Appren-
tices (Amendment) Bill, 1872
[Placed in Library. See No. LT-5188/
731.

NOTIFICATION UNDER DASSPORTS
Act, 1967

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFA-
IRS (SHRI SURENDRA PAL
SINGH): I beg to lay on the Table
a copy each of the following Notifi-
cations (Hind: and English versions)
under sub-section (3) of section 24
of the Passports Act, 1967:—

(i) G.S.R. 287 (E), published in
Gazette of India dated the
31st May, 1973 making certa-
in amendmentg to Notifica-
tion No. G.S.R. 398(E). dated
the 30th August, 1972

The Passports (Amendment)
Rules, 1973 published m No-
tification No. G.S.R. 310(E),
in Gazette of India dated the

(h)

12th June, 1973, [Placed in
Library. See No. LT-5180/
73].

REVIEW AND ANNUAL OF NATIONAL CoAL
DeVELOPMENT CORPORATION LID. FOR
WT1-T2

THE DEPUTY MINISTER IN THE
MINISTRY OF STEEL AND MINES
(SHRI SUBODH HANSDA): I beg
to lay on the Table a copy each of the
following papers (Hindi and English
versions) under sub-section (1) of

secion 160A of the Companies Act,
1956—

(i) Review by the Government
on fthe werking of the Na-
tional { Coal Development
Corporation Limited, Ranchi,
for the year 1971-72;
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[Shri Subodh Hansda]

(i1) Annua] Report of the Na-
tional Coal Developmeht
Corporation Lamited, Ranchi,
for the year 1871-72 along

with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon. [Placed in
Library. See No. LT-5180/
73]

NAvy (PRESCRIBED OFFICERS) (AMEND-

MENT) REGULATIONS, 1978 AND ANNUAL

ReroRT OF PRACA ToOOLs LTp, SECUN-
DERABAD FOR 1871-72

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (Shri J.
B. PATNAIK): (1) I beg to re-lay
on the Table a copy of the Navy (Pre-
scribed Officers) (Amendment) Re-
gulations, 1978 (Hind: and English)
versions) published 1n Notification
No, SRO 80 in Gazette of India dated
the 14th April, 1973, under section
185 of the Navy Act, 1957 [Placed n
Labrary, See No. LT-4947/73].

(2) I beg to lay on the Table a
copy of the Annual Report (Hinda
and English versions) of the Praga
Tools Limited, Secunderabad, for the
year 1971-72 along with the Audited
Accounts and the comimnents of the
Comptroller and Auditor (General
thereon, under sub-section (1) of
section 619A of the Companies Act,
1956, [Placed in Labrary. See No
LT-5191/73].

NoTrFrcaTIONS TUNDER (CoOAL MINES
ProviDENT Funp FAMILY PENSION AND
Bonusg ScHEMEs AcT, 1948

SHRI G, VENKATASWAMY: I beg
to lay on the Table a copy each of
the following Notifications (Hindl
and Enghsh versions) under section
7A of the Coal Mines Provident
Fund, Family Pension and Bonus
Schemes Act, 1048: —

(1) The Coal Mineg Provident
Fund (Second Amendment)
Scheme, 1973 published in
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Notification No. G.S.R. 548
in Gazette of India dated
the 26th May, 1979,

(2) The Andhra Pradesh Coal
Mines Provident Fund (Sec-
ond Amendment) Scheme,
1973, published in Notifica-
tion No. G.S.R. 540 in Gaz-
ette of India dated the 26th
May, 1078,

(3) The Rajasthan Coal Mines
Provident Fund (Second
Amendment) Scheme, 1878,
published in Notification No.
G.SR. 551 in Gazette of In-
dia dated the 26th May, 1973.

(4) The Neyvel: Coal Mines Pro-
vident Fund (Second Amend-
ment) Scheme, 1973, publish-
ed in Notification No. G.S.R
551 1n Gazette of India dated
the 26th May, 1978, [Placed
in Library. See No. LT-5182/
73]

1313 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, 1 have to report
the following message received from
the Secretary of Rajya Sabha;—

“In accordance with the provi-
sions of rule III of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclese a copy of the Homoeo-
pathy Central Bill, 1873, which has
been passed by the Rajya Sabha
at its sitting held on the 23rd July,
1978,

HOMOEOPATHY CENTRAL COUN-
CIL BILL

AB PASSED BY RAJYA SABHA

SECRETARY: Sir, I lay on the
Table of the House the Homoeopathy
Cenrtal Council Bill, 1873 as passed
by Rajya Sabha.



